IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

"0A 7068/91 & CA 183/92, : Dt, of Order:28-4-94.,

Mohammed ALl
...Applicant (in both the OAs)

Us,.

1, The Yirector Gereral, Telecom,
(rep. Union of Ipdia),
New Dslhi-=110 001.

2, The Chief General Manager,
Telecom, AP, Hyd-1,

3, The Telecom Distroct Engineer,
Mahaboobnagar-509 050.

4, The Sub-Divisional Officer,

Telecom, Mahaboobnagar-509 001,
...Respondents (in OA 708/91)

1, The A.£,Phonaes, Groupl,
Mahabubnagar-509 001.

2. The Telacom District Engineer,
Mahabubnagar-509 001.

3., The Chief Gerneral Manager,
Teiecom, AP, Hyd=1.

. The Chairman, Telecom Commission,
(rep, Union of India),
New Delhi-110 007, ,
.. .Respondents (in OA 183/92)
Cogunsel for the Applicant : Shri C.Suryaﬂarayana

Counsel for the Respondents :  Shri U.Bhimanna, Addl.CGSC
CORAM

THE HON'BLE SHRI A.B.GORTHI . @  MEMSER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER  (J)

..0.2.



QA 708/914:& CA 183/92, ' Dt, of Order:28-4-94,

(Order of the Divn. Bench passed by
Hon'ble Shri A.B.Gorthi, Member (A) ).

By means af this order we are disposing of
both OA 708/91 and OA 183/92 filed by Mr.Mohd,Ali (the

applicant),

2, The applicant states that he was initially

employed as a Casual Mazdoor on 20-2;}982 and he worked

fcontinuuusly for 594 days till the end of November, 1983,

After prdlbngad treatment he recovered and approached
24
the authorities concern- for re-angagement., Consequently
he was re-engaged as Casual Mazdoor w.s.f. 1-6-1990,
i
As he worked continusly for one year and uwas not re-

gularised he filed 0.A.708/91 seeking a direction to the

Respondents to confer upon him Temporary Status and also

to absorb him reguiarly in Group 'D' post,

3. Ouring the pendency of 0.A.708/91 the services

- ‘ -4 4
of the applicant were terminated w.e.f, 1-3-138§s Aggrisved
by the same he filed 0.A.183/92 seeking re-sngagement with
consequential bengfits, At the time of admission of 0.A.
183/92 an interim diraction was given to engage the

applicant as a casual labqur if there was work and if

junigrs to him are continued.
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4q No counter has bsen filed by the Respondents
in either of the Original Applications, UWe have however
heard learned counsal for both the parties at considerab le

length on the merits of the case. There is no dispute

of - .
as to the period/uork as Casual Labour by the applicant,

In any case)ths applicant was re-sngaged on 1-6-1990 and
he worked continuocusly till he was dis-angaged w.s8.f.
1-3=1992, In view of tﬁig)both the applications are dis- _

posed=-of with the following directions to the Respondents :-

(i) The name of the applicant shall
be kept in the Casual Labour Register
keeping in view the number of days of

gervice rendered by him as a Uasual

Labour under the Respondents;

(ii)}It is open to the Respondénts to
conglder Ehe case of the applicant

. for condonation of break in service
in accordance with the extant ing-
tructions and kesping in vieu the
judgment of the Ernakulam Bench of
the Tribunal in the cass of ALMohan
Vs, Govt, of India through Dept.,
of Telecom ( 1993 (2) AT3 page;1)’
uherein it was held that break in
service aven.ﬂfyenﬂ—excaedin91oné
year also could be considered for

condonation on meritsy ‘
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(iii)The applicant will be
re-engaged if there is work in
preference to his juniors and

freshars;

(iv)The case of the applicant
for grant of Temporary Status
and regularisation will be con-
sidered by the Respahdents in-
accordance with the scheme/

ingtructions.

G.A17na/91 and 0.8.183/92 is thus dispased of.

No order as to costs.

avl/
Copy to:=
+ The Director General, Telecom, {rep. Unicn of
New Delhi=001.,
2. The Chief Ceneral Manager, Telecom, A.P., Hydera
3. The Telecom District Engineer, MahabmabnagarmDSD
4., The Sub Divisienal Officer, Telecom, Mahaboobnags
5. The A.E.Phones, Group$y, Mahabubnagar-001, i
6. The Chairman, Telecom Uommission, %rap. Union ofj.\
Neu Delri-0D1., ‘
7. Cne copy te 5ri. C,Suryanarayana, advocate, CRW‘\
8. Ona copy to Sri. V.Bhimanna, Addl, CGscC, CAT
9. ©Cne copy to Library, UCAT, Hyd e
10v—tne—spare—cony., o
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